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O R D E R 

18.05.2018   Admittedly, the appellant is a promoter of the ‘Corporate 

Debtor’, who submitted ‘Resolution Plan’ and in terms of Section 29A of the 

Insolvency and Bankruptcy Code (for short, the I & B Code’) is ineligible to 

submit plan.  He having already filed the ‘Resolution Plan’ and the same having 

considered, cannot take plea that ‘Resolution Plan’ ought to have been called 

from others following provisions of Section 25(2)(h) of  the I & B  Code, 2016 

which we will consider in an appropriate case.  In the present case ‘corporate 

insolvency resolution process’ period has been lapsed, liquidation proceedings 

having started and the appellant being ineligible ‘Resolution Applicant’, no relief 

can be granted.  The appeal is dismissed.  No cost. 
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